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CEWTRAL ADMINISTRATIVE TRIBINAL, ALLAHAE

ALLAHABAD,

R

i

original anplication wo, 1277 of 2002
this the 26th day of May'2003,

HON'BLE MRS, MEERA CUHIBBER, MEMBER (J)

permanand, S/o late ymrao, Senior Inspector of Stores
Accounts, Workshop Accounts office, Central Railway,

Jhan-'.’vic U - P -

Applicant,
By advocate : ®Bs. Renu Singh, !
Vversus,
1S uynion of India throuch the G.M., Central Railway,
b - Mumbai,

; Lo Financial advisor & Ehief Accounts ofiicer,

Central Railway, Mumbai,

3. D.R.M,s Central Rallway, Jhansi.
4, sri A.S. ‘Parihar, Senior accounts officer (C),
Bhusawal,

Respondents,

By Adwocate .: srl ¥.P, Singh., |
OR DER {(ORM:) !

By this 0.2., applicant has challenged it he order

dated 6.8,2002 whereby he was transferred from Jghansi
to Bhusawal. He has farther sought a direction to the
respondents not to interfere in the working of the applicant
at ghansi and not to give effect to the order of transfer |

dated 5.8.2002. T

Today, when the matter was called-fos, counsel

-—

for the applicant stated that this case has already

become infructuous in view of the fact that the applicant
had civen his option for absorption in North Central
Railway, which had alrcady been allowed vide order

dated 28.3,2003 whereby number of persons including
Q) :
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the avplicant have been transferred in the same capacity

. B
and retained in the offlces mentioned against thﬂir'ﬁ&ﬁﬁgj'U

in porth central Railway as per options exercised by'theﬁ;y]

1

Tn the said order, applicantt!'s name ficures at sl, no. 192.°
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The order dated 28,3,2003 1s taken on record,

3. " 7n view of the statement made by the applicant!'s

counsel, this 0.A. i8 dismissed as having become infructuous

| e r——
w0 costs, %

MEMBER (J)
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